
WP(C). No.117/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

20.05.2015 

 

 Heard Mr. S. Sen, learned counsel appearing for the 

petitioner and also Mr. N.D.Chullai, learned Sr. GA, assisted by 

Ms. N.G.Shylla, learned GA, appearing for respondents No. 1, 

2, 3 and 4.  

 Issue notice returnable 3(three) weeks.  

 No formal notice is called for as respondents have 

entered appearance through learned Sr. GA.  

 Considering the peculiar nature of this case, an attempt 

shall be made to dispose of this case at the admission stage.  

 List this case on 10-06-2015.  

  

 

 

JUDGE 

 

S.Rynjah 
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CRP. No.10/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

20.05.2015 

 

 Heard Mr. P.K.Borah, learned counsel appearing for the 

petitioner.  

2. It is stated that in the year 2008 the petitioner filed a 

title suit being T.S. No. 13 of 2008 and a Misc. application 

being Misc. Case No. 11 of 2008 against the respondent No.1 in 

the Court of the Subordinate District Council Court, Shillong. 

Learned Subordinate District Council Court, Shillong rejected 

the application vide order dated 10-04-2012. Being aggrieved 

by the said order of the Subordinate District Council Court, 

Shillong dated 10-04-2012, the petitioner preferred an appeal 

before the Judge, District Council Court, Shillong, and the said 

appeal was registered as MCA No. 1 of 2012. 

3. The learned Judge, District Council Court, Shillong 

passed an order, after hearing the submissions of the parties, 

to submit the written arguments. It is stated that the petitioner 

had filed the written arguments in the month of March 2013. It 

is also stated that the learned Judge, District Council Court, 

Shillong had fixed the said MCA No. 1 of 2012 on 30-04-2013 

for judgment and order. It is also stated that the respondent 

did not file the written arguments in the said MCA No. 1 of 

2012. It is alleged in paragraph 3 of the present revision 

petition that till date no judgment and order has been passed 

by the learned Judge, District Council Court, Shillong in the 

said MCA No. 1 of 2012 and also alleged that no date has been 

fixed for judgment and order of the MCA No. 1 of 2012 after 30-

04-2013. 

4. It appears from the pleadings of the petitioner in the 

present revision petition as well as from the submissions of 

learned counsel appearing for the parties that the learned 

Judge, District Council Court has not yet pronounced the 
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judgment and order of the MCA No. 1 of 2012 till date. If the 

said allegation of the petitioner is correct, there is a sorry state 

of affairs in discharging the judicial functions by the Judge, 

District Council Court, Shillong. Taking into consideration of 

the peculiar nature of this case and also keeping in view Article 

226 and 227 of the Constitution of India and the High Court of 

Meghalaya (Jurisdiction over District Council Courts) Order, 

2014, Shri S. Kharsyiemlieh, learned Judge, District Council 

Court, Shillong is directed to appear in person before this 

Court along with the records of MCA No. 1 of 2012 at 10.30 AM 

sharp on 25-05-2015. Registry is directed to furnish a copy of 

this order by a Special Messenger to the Judge, District 

Council Court, Shillong within 48 hours and the Special 

Messenger has to obtain the acknowledgment for receipt of this 

order from the Judge himself.  

5. List this case on 25-05-2015 for personal appearance of 

learned Judge, District Council Court, Shillong at 10.30 AM 

sharp.  

 

 

JUDGE 

 

S.Rynjah 

 


